
PXSSE;D BY THE I.I;GISL~TIVE COUNCIL OF INT~IA. 

(Receiz~ecl the usseilt of' tire GO'L;PIYLOI-- G 6 ) r e ~ r ~ l  on the 27th Ju ly  186 1.) 

f f n  Bct.fov lin~iting '111 cel'tailz cases j o y  the year conzrnencinq ?-om the 
31st day qf* July 1861, the nnzowzt of L4ssessnze.rzt to tlze Duties chargeable 
un&r Act A7S;L;LTI of 1862 ( for inzposi77g Dut.ies o~z ProJits nristng 3 om Pro. 
perty, P~ofessions, TwcZes, and @fices) and  Act XXXIS of ISGO ( t o  amend 
Act XXXII of 1860). 

WFIEREP.S i t  is expedient to !imit in certain cases for the year. com!nencing 
irom the 3 ls t  day of Ju ly  186 1, t.Iie a ~ \ o u i i t  of Assess- 

Preamble. 
lr~ent to the Duties chargeable uncler Act X X X I I  of 1860 

. . 
( f ~ r  i~nposing Duties on ProSts axsrng frc;m Propertry, Professions, Trades, and 
,Offices) and Act XXXIX of 1860 (to ninenil A c t  X X X I I  of 1860) ; I t  is 
enacted as follows :- 

I. It shall be lawful for the Governor-General of India in Council, by an 
order to bc pulslished in the Government Gazette, to 

Issue of General Notice 
regarcling tile rate alld direct tha t  within the Territories or any part of the Ter- 
moun t  of assessment of 
duties Ilnder Xcheddes ritorics, subject to  the l o c ~ l  Govern~ient  of any Presidency 

for the yay or place, the general or  special notices required by 
lnencing 31st July 1861. 

Sections X X X V I I  and X X X V I I I  of the said Act X X X I I  
of 1860, shall not be issued for the year comrnenci;~g from the 31st day of J d y  
lSGl ill respect to the duties contained in Sd~e(lules  1 and 2 of the said Act, allcl. 
that  in sucli Territories or part of such 'i'erritcories the neturns of profits or in- 
conle chargeable with duties under the said Schedules, as prescribed by Section 
SSXIX of the said Act, for tlie year collunencing as above, shall 110: be re- 

cpirecl ; 
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quired ; but that in the place of such notices a general notice shall be issuecl in 
such Territories or part of such Territories to tlie eflect that', except as lierein- 

i after provided, the assessment of the duties co~itained in the said Schedules for 

> the year conmencing as above upon the several persoi~s liable thereto, either om 
r 
1- their own behalf or on behalf of any other person, shall be a t  the same rate 

awl on the same ztrnount at  and on ~ 1 i i c h  sucli persolis were or shall be assessed 
for tlze year ending on the 31st day of July 1861. 

11. The general notice to be issued ullder tlie last preceding Section shall 

Form and publication of be in tlie form appended to this Act or to the like effect, 
General Notice. and shall fix a period of two months after ~vvhich the as- 

sessiilents under this Act sliall be made. Such notice shall be published in tlie 
Official Gazette of the Presidency or place within tvhich it is issued, and in such 
other manner as the local Governmelit shall direct, and copies of sucli notice 
shall be affixed a t  the several places within sucli Territories or part of such , 
Territories whicli are mentioned in Section SXXVII of the said Act, S X X I I  
of 1860. 

III* After the expiration of the period specified in such notice, the 
Assessments to be made Officers within such Territories or part of such Territories 

. - and recovered without re- 
quirillg K~~~~~~ of whose duty it is to make assessments under tlie said Acts 
or income. X X S I I  and XXXIX of 1860, shall proceed, except as 
hereinafter p~ovided, without requiring the Returns prescribed by Section \ 

5 
X X X I X  of the said Act X X X I I  of 1869 for the year commencing from the 

8 31st day of July 1861 in respect to  the duties contained in Schedules 1 and 
T 

2 of the said Act, to assess the several persons in their respective jurisdictions 
liable to the said duties, either on their own behalf or on behalf of aiiF other 
person, for the year commencing as above, a t  the same rate and on tlie same 

b, ?. amount at and on which such persons were or sliall be assessed t,o the saici 
t 
L duties for the year ending on the date above-mentioned, and shall proceed to. 
'I" . . 

$7 
$i 
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collect and recover the ainouiit of such assessments under the provisions coii- 
tailled in the said Act  XXXII of 1860 which are hereby d-eclared applic~ble 
to the assessnients so made. 

i IV. 'l'he ~ssessllient ordered to  be tlzc assessment for the year con~menc- 
ing froin tlie 31 st day of Yuly lSGl under the last pre- 

P~ymellt  of dutiea. 
cecliilg Section shall, in the case of ewry  person as 

aforesaid 1 
I 
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i aforesaicl who shall not clairn to be  assessed under A c t  X X X I I  of I860 as 

hereinafter provided, be the assessnlent on every such person under Schedule 
1 and 2 of the said Act XXSLL of 1860 for tlie year colzl~nenciiig as above, 
and the duties imposed by the said Acts XXXII and XXSIX of 1860 under 
s1;clz Scl~edules shall be payable on such assessinent in the same manner as 
if it had been liiade on s fresh Return iiiadc under Scctioii S X X I X  of the 
said Act X X X I I  of 1860 ; and all t.he provisions of the said Act XXXII of 
ISGO for tlie collectioii and enforcernent of payiilent of duties assessed and 
payable under t.he said Act sllall be applicable to the collection and eiiforcc- 
ment of papinent of tlie duties uncler the assessinelits herein provided for. 

V. If any person within such Territories or part of sucli Territories 

Claims t o  be assessedun- chargeable with the duties contttinecl in Scheclules 1 and 
*er Act S**II of 1SGo. 2 of the said Act XXXII of 1860 or either of them, for 
the  year commencing from tlie 31st daCy of ,Ti~ly 186 1 ,  shall object to the assess- 

lrleiit provided by this Act, anit shall claim to be assessed under the said Act 
X X X I I  of 1860, he shall apply to the Assessor within whose jurisdiction lie 
resides, for forms of Returns of profits or income chargeable under the said 
Schedules or either of t*hem, and such person shall, within the period mentioned 
in such general notice, deliver the Return for the year commencing as above, 
filled up  in the manner and containing the declaration prescribed by tlie said 
Act  X X X I I  of 1860, a t  the Office of such Assessor or of' the Special Commis- 
sioner or Collector, and claim to be assessed thereon in the same manner as  if 
this Act had not passed. No such clairn to be assessed under the said Act  
X X X I I  of 1860, shall be received unless rnade vithiii the period aforesaid. 

VI. 

 ode' of 
such cases. 

When any claim shall be made under the provisions of the last pre- 

assessment in ceding Section within the time therein allowed, it shall 
be the duty of the Assessor or the Special Cotiirnissioner 

or Collector, as the case may be, to whom such claim is made, to  assess the 
persoil making i t  on his profits or income chargeable unclcr the s$cl Scheclules 
for the year colnmencilig from thc 31st day of July 1861 in accordance with 
t h e  provisions of tlie said Act XSXIT of 1860, ancl all the provisions of the 
said Act shnll be applicable to the Return and Declarntion innde by snch person 
nncl to the assessinent 17iacle upon liim. 

VJI.  Kothing 
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1 VIT. Nothing in this Act shall be held to debar the Co~nmissione~s of any 

p r e s i d e n c y ~ O r - a M 9 - f " G ~ F C t D 1 . ~ ~ -  , i-s- S U L K I ~  ---- - -- or - o r ~ e r -  
Saving of issue of spe- 

cial notice to a 1)eiTon ing the issue by an Assessor of a special notice accorcling 
who has inade no Return 
for til3 year endipg 31st to the form and in the manner provided by Sectioll 
July 1861, &c. X X X V I I I  of the said Act X X X I I  of 1866, to arly 
person  siding within the jurisdiction of such Commissioners or Collector 
- 

t whom they or he shall coiisider liable to the duties cl~argeable under the ?aid 
Schedules 1 and 2, 01- either of them, for the year commencing fro111 the Slst; 
day of July 1861, but to whom a special iiotice requiring such person to make 

B .  a return of his profits or income under the said Schedules for theyear ellding 011 

b. the date abovemei~t~ioned shall not have been issued within such jurisdiction ; or 

b to any person who such Con~inissione~s or Collector shall have reason to believe 
!? made a fraudulent return of his profits or income under the said Schedules or 

e i thc  of tl~em for the said last mentioned year. and who shall iiot havc been 
surcharged upoil such return ; or to ~ n y  person who shall have been assessed 
to the duties under the said Schedules or either of them on a return of profits 
or income celculated upoil a,ny period less than a whole year, Provided tllrtt 
no notice shall be issued. under this Section after the expiration of tliree 
kionths from the date of the general notice mentioned in Section I of this Act. 

5 - VITI, When a specid notice sbdl be issued to m y  persz-, u::der t h e  

Procedure on Special provisions of the last preceding Section, all the pravisions 
Notice. of the said Act XXXII of 1860 as to special notices shall 

I 
t, apply thereto and to any Return ancl ~eclara t i& made by such person and to the 
k I 
h asscssnlent of such person. 

IX. When any transfer of any iminoveable property, which shall have 
, . 

Case of transfer of im- been or shall be, assessed Lo the duties contained in  the 
moveable Property. said Schedule I of tbe said Act XSXII  of 1860 for the 

year ending upon the 31st day of July 18-61, shall havc taken place subseq~~ent- 
p 
t l y  to the date at which such assessnlent shall have been or sllall be made, the 
F 
I. person ill tJh? enjoyment of the profits or income arising from such property, 
5 e , at  the tiwe that the asseSsinent of cluties thereul~on for the year conmlencing 

k from the said 3 1st day of July 1 SG 1 is made, shall be liable to be assessed on 
r 
L the profits of such property u n c l ~ ~  the rules contained iil tlle said Act XSXII 
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Act not to apply to 
X. This Act shall not apply to the duties contained 

duties under Schedules 3 in Schedules 3 and 4 bf the said Act XXXII of 1860, 
and 4. 

or to the assessment, collection, and recovery of such 
duties. 

NOTICE. 

Income Tax Act, Schedules 1 and 2. 
Under the orders of the Governor-General of India in Council, Notice is 

hereby given that, except in the case of any person or persons to whom a spe- 
cial notice is issued, the assessment for the Income Tax for the year commenc- 
ing from the 31st JuIy 1861 under Schedules 1 and 2 Act X X X I I  of 1860 
(Income Tax Act) will be the same as for last year ; provided that if any 
person object to such assessment, he may apply to the Assessor of his Division 
for forms of Returns of profits or income under the said Schedules, and send 
in his Return thereof within two months from the date of this Notice, and he 
will then be assessed on such Return under the said Act X X X I I  of 1860. 

dated 
C 

Collector (or Commissioner.) 


